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MINISTRY OF EXTERNAL AFFAIRS
(SAARC DIVISION)
NOTIFICATION
New Delhi, the 5th August, 2013
The South Asian University First Regulations, 2013
F. No. BI-321/60/11.-—1In exercise of the powers conferred by sub-section (2) of section 21 of the South Asian
l\Jrr.livé_rsit; A;t, 2008 (8 of 2009), the Chicf Executive Officer of the Project Office, with the prior approval of the
Inter-Giovernmental Steering Commitiee of the South Asian Associafion of Regional Cooperation (SAARC) hereby
makes the first regulations, to be called as the South Asian University First Regulations, 2013, which shall be deemed

to have come into force on the 7" day of March, 2011, namely:-

REGULATION 1: Governing Board.

1.1 Unti! such time as the first Governing Board of the South Asian University (SAU) is formed, the Inter-
Governmental Steering Committee of the South Asian Association for Regional Cooperation (SAARC) shall
function as the Governing Board.

1.2 Fach Member State of the SAARC shall nominate two members to the Governing Board, one of them
being the Chairperson of the University Grants Commission or Higher Education Commission or equivaient
bodies or a distinguished academician of that Member State.

Lt

(i) The Goveming Board shall hold its meeting if a quorum of two thirds, i.e. 11 out of 17
Members are present, with representatives from at least five Members States.
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(ii)  Decision making in the Governing Board shall be by consensus in accordance with the principles
of SAARC Charter.

1.4 The Chairperson of the Governing Board shall be elected by rotation from amongst the members of the
Governing Board, for a period of one year. If President of SAU is appointed from the same country to
which the current Chairman of the Board befongs, the Chairperson will forgo his or her remaining term and
the Board will elect a new Chairperson from a country other than that of the President.

1.5 A SAARC Member State will' have the power to recall or replace, at any time, its nominee(s) fmm‘
the Governing Board..

1.6 The Chairperson of the Governing Board will maintain an office in the Main Campus of the University,
which will constitute his corresponding address.

1.7 The Chairperson of the Governing Board will fix the venue and dates of the bi-annual meetings of the
Governing Board in consultation with the President of the University.

REGULATION 2: Powers of the Executive Council

2.0 Subject to the provisions of the Agreement, Rules, Regulations and Byelaws, the Executive Council shall, in
addition to any other powers vested in it, have the following powers, namely:-

2.1 to create and abolish teaching posts in the University with approval of the Governing Board, classify
them and determine the duties attached thereto on the recommendations of the Academic Council;

2.2 to appoint such Professors, Associate Professors, Assistant Professors and non-teaching staff as per the
Regulations, on the recommendations of the Selection Committees constituted for the purpose, and to
provide for filling temporary vacancies therein;

2.3 to fix emoluments as per norms laid down in the Regulations:;

24 to define duties and conditions of service of Professors, Associate Professors and Assistant
Professors as per the norms laid down in Regulations; :

2.5 to create administrative and other posts and to make appointments thereto. Provided that any additional pos
not provided for in the Budget may be created only after due examination by the Finance Committee of the
University and approval of the Governing Board.

26 to regulate and enforce discipline among members of the teaching, non-teaching and administrative
staff of the University in accordance with the Rules, Regulations and Byelaws;

2.7 to approve the draft Annual Report and Annual Budget of the University and place them before the
Governing Board for its consideration and approval;

2.8 to manage and regulate the finances, accounts, investments, property, business and all other
administrative affairs of the University and, for that purpose, to appoint such agents as it may deem fit:

2.9 to invest any money belonging to the University in such fixed deposits, stocks, funds, shares or
securities as it shall deem fit, from time to time, or in the purchase of immovable property, with the
like powers of varying such investments from time to time as per the guidelines approved by the Governing
Board;

2.10 to accept. on behaif of the University, any trust, bequest or donation, as per the guidelines approved by the
Governing Board;

2.11 to transfer any movable or immovable property on behalf of the University, as per the guidelines
approved by the Governing Board;
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212  to provide for the buildings, premises, furniture, apparatus and other means needed for carrying out the
work of the University;

2.13 to enter into, alter, carry out and cancel contracts and memoranda of understanding on behalf of the
University, as per the guidelines approved by the Governing Board; :

214 to entertain, adjudicate upon, and to redress any grievances of the salaried officers, the teaching
staff and other employees of the University who may, for any reason, feel aggrieved. Provided that, in

matters of discipline and punishment, where the final power has been vested in the President or:any other
officer of the University by the Regulations, no appeal shall lie to the Executive Council;

2.15 to consider and approve recommendations made by the Academic Council about Regulations
regarding all aspects of examinations of the University including the conditions on which students’ shalt be
admitted to such examinations;

2.16 to approve recommendations made by the Academic Council about appointment and / or removal of
examiners and moderators, and fixing their fees, remuneration, honorarium, and travelling and other
allowances;

2.17 to approve recommendations made by the Academic Council about conferring / granting degree, diplomas,
certificates and honorary degrees ot to withdraw any of them;

218 to select a common seal for the University and provide for the custody and use of the seal;

219 to institute Awards, Fellowships, Scholarships, Studentships, Medals and Prizes within the policy
guidelines approved by the Governing Board;

220 to hominate external members to the Finance Committee;

221 to delegate any of its powers to the President, the Registrar or such other officer(s) of the University orto a
Committee appointed by it as it may deem fit;

2.22 to refer any dispute, unresolved at its level, to the Governing Board;

223 to recommend to the Governing Board érnendments to the Rules and Regulations, and to review, amend or
annul any Byelaws made by the Authorities of the University; and

2.24  to take any other decisions and actions deemed necessary for the smooth functioning of the University.

REGULATION 3: Powers of the Academic Council

3.0,  The Academic Council shall have the following powers, duties and functions, namely:-

3.1 1o deliberate and report on any matter referred to it by the Governing Board or the Executive
Council;

32 to consider proposals and make recommendation to Executive Council for the establishment and
abolishment of Faculties, Departments, Institutions, Interdisciplinary Research Centres, Specialized
Laboratories, Libraries;
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to tormulate, modify or revise schemes for the organisation of, and assignment of subjects to, Facuities /
Departments and other academic bodies of the University;

to nominate external members to the Board of Studies of the Facuities;
to consider academic proposals submitted by the Faculties;

to promote research within the University, and to invite and consider from time to time reports on such
research;

to make recommendations to the Executive Council with regard to the creation and abolition of
teaching posts in the University and the classification of the said posts and duties attached thereto;

to appoint Committees for admission of students to the University;

to publish lists of prescribed or recommended textbooks and to publish the syllabi of prescribed
courses of study;

to recommend to the Executive Council Draft Regulations regarding examinations of the University and
the conditions on which students should be admitted to such examinations;

to make recommendations to the Executive Council with regard to the appointment of examiners and, if
necessary, their removal, and the fixation of their fees, remuneration, honorarium and travelling and other
expenses;

to make arrangements for the conduct of examinations and to fix dates for holding them;

to declare the results of wvarious University examinations, or to ‘appoint/authorize Committees or
Officers to do so;

to make recommendations to the Executive Council for the conferment of honorary degrees and to confer or
grant degrees, academic distinctions, honors, diplomas, licences, titles and marks or honours;

to make proposals to the Executive Council for the institution of fellowships, scholarships, studentships,
medals and prizes and to award the same;

to perform, in relation to academic matters, all such duties and to do all such acts as may be necessary for the
proper carrying out of the provisions of the Agreement, Rules, Regulations and Byelaws; and

to take any other decisions deemed necessary for the smooth academic functioning of the University.

REGULATION 4: Communication with SAARC Member States

4.1

42

The President or Chief Executive Officer (CEQ) of the University will represent the University and will
correspond with the SAARC Member States through the SAARC Secretariat in all matters
concerning the University.

The Director General or Joint Secretary (SAARC) in the Ministry of Foreign Affairs/ External
Affairs, of the respective Member States will be the nodal officers directly dealing with the University.
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REGULATION 5: Powers of the President

5.1

5.1.10

5.0.11
0]
(i)
(iii)
(iv)

v)

The President as the (CEO) of the University will ensure its smooth functioning and will be responsible and
accountable for all academic, financial and other matters of the University. For effective running of the
Univetsity, the President will have commensurate powers as are listed below:

Provided that until the President is appointed, the Chief Executive Officer of the Project Office shalt
exercise the powers of the President and function as the Chief Exccutive Officer of the University

The President shall be the executive authority for all appointments, suspensions and dismissais of teachers
and other employees of the University, with the approval of the Executive Council.

The President shall be responsible for coordination and integration of all ieaching and research
programmes, extension education and curriculum development.

As academic head of the University, the President has the power to cause an inspection of any component of
the University and call for periodic reports / reviews of work done in various faculties, Institutes, Research
Centers and Regional Campuses of the University.

The President shalt be the authority to sanction all leave except casual leave.

The President shall be the representative of the University in all forums including Asseciations of
Universities both in India and abroad.

The President may delegate any of his administrative powers to any of the Vice Presidents,
Officers of the University, Teachers of the University, Heads of the Regional Campuses, Committees or
member(s) of an Authority or a body to ensure effective decentralization of decision making process and
democratic and transparent functioning of the University.

The President shall exercise all such powers not expressly mentioned herein, which are necessary for, or
incidental to, the smooth functioning of the University.

The President shall be competent to transfer any employee or post within a campus from one Faculty /
Centre / Institute / Office to another Faculty /Centre / Institute / Office maintained by the University.
Transfer of employees across various campuses of the University will require approval of the Goveming
Board.

The President shall make arrangements for entrusting additional charge in all leave vacancies and such
other temporary vacancies where appointments of substitutes are not required.

The President shall notify the satisfactory completion of the probation of teachers and officers of the
University after satisfying himself / herself that the necessary pre- requisites prescribed for the purpose
have been fulfilled.

The President shall have the following financial power:-

to sanction grants-in-aid to researchers and fellowships from the fund and funds piaced at the disposal v it
University by Governments or by other Agencies or individuals for the said purpose:

to sanction deputation of delegates to Conferences and Seminars etc., anywheie i the vordi,
to sanction the convening of Seminars, Conferences, Committees, Discussion Groups, et

to sanction advances for the Principal Investigators (teachers of the university) recipients of
research grants and projects from the University or any outside grant- giving agency;

to accord administrative sanction for all works (original or repairs) provided funds have been
allocated in the University Budget;

3446 GI13—9
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(vi) to accept tenders for work or tenders or quotations for supplies required and to record the reasons it they are
not the lowest of the tenders or quotations received;

{vil) to sanction any expenditure and re-appropriation of funds from one major head to another provided that such
sanction and the re-appropriation do not involve a liability which extends beyond the financial vear in
question;

(viti) to sanction all loans and advances to employees of the University provided all prescribed
conditions are satisfied;

{ix) to sanction permanent advances to Deans, Centre Chairpersons, Directors of Institutes and 1lcads of
administrative, engineering and other University departments;

(x) to sanction the travelling atlowance bhills of the Registrar, the Director Finance, the Controller of
Examinations, Deans of Faculties, Centre Chairpersons and Directors of Institutes in the University:

(xi) to authorize opening of new Heads of Account for projects financed by outside agencies and. when
necessary, to permit the opening of separate bank accounts for this purpose;

(xit}  to approve purchase of services, equipment, machines, instruments, research supply and other such
goods, provided there is budgetary atlocation;

(xiii) to sanction refund of deposits of earnest money, securities, etc., on the basis of the recommendation of
appropriate Officers of the University;

(xiv) to write off the irrecoverable value of shortage of stock or irrecoverable loss of money occasioned by fraud

or neglect of duty by the University employees or othertvise. If the loss is above the value of US$ S000.
the President will report it to the Executive Council:

(xv) other financial powers as may be delegated by the Governing Board or the Executive Council from
time to time.

5.1.12 The President, with the concurrence of the Executive Council, shall have the power to sanction the

creation of technical and non-technical posts provided the same are provided for in the budget
approved by the Governing Board.

5.1.13 The President with the concurrence of the Executive Council, shall have the power to create andsor fili
temporary posts of all categories for a period not exceeding one year at a time subject to the provision
for the same in the Budget.

5.1.14 The President, with the concurrence of the Executive Council, shall have the power to abofish or

retrench such posts, which are considered superfluous in the University subject to protection
being given to individuals as per rules in such posts.

5.1.15 The President will have full authority to sign on behalf of the University Memoranda of
Understanding, Contracts and legal documents / instruments.

REGULATION 6: Faculties and Departments
6.1 The University will have the following faculties:-

(a)} Faculty of Life Sciences and Biotechnology,
(b) Faculty of Earth System Sciences,

L]
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6.3

6.4

6.3

6.6

6.7

6.8.1

6.8.2

683

69

6.10

6.10.1

(c) Faculty of Physical and Chemical Sciences,
(d) Faculty of Mathematics and Computer Science,
(e) Faculty of Ants and Design,

(f) Faculty of Social Sciences,

(g) Faculty of Humanities,

(h) Faculty of Economics,

(i) Faculty of Management,

() Faculty of Undergraduate studies,

(k) Faculty of Legal Studies,

Each Faculty will be headed by a Dean who will be its administrative head as well as the custodian of atl
academic activities in the Faculty.

Each Faculty will have a Board of Studies constituted as per rule 14.4 and having powers as per
regulation 11.

Each Faculty will develop its own course structure and curricula appropriate for the academic programmes
it runs. Course structure and curricula, and changes therein, will be discussed and adopted by its Board of
Studies and forwarded to the Academic Council for its approval.

Each Faculty will decide about annual student uptake and design its own form and content of
entrance tests. Actual entrance tests for programmes run by different Faculties will be conducted by the
University.

Each Faculty may have one or more Associate Deans to whom the Dean may delegate specific
academic and/or administrative powers.

The Associate Deans will be appointed by the President upon recommendation by Deans of Faculty and
his/her term will be co-terminus with the Dean.

The Faculty of Physical and Chemical Sciences will have two Departrnents, namely, the Department of
Physics and the Department of Chemistry.

The Faculty of Mathematics and Computer Science will have two Departments, namely, the Department of
Mathematics and the Department of Computer Sciences.

The Faculty of Social Sciences will have five Departments, namely, the Department of Sociology, the
Department of Political Studies, the Department of Human Development Studies, the Department of Public
Policy and Governance, and the Department of International Relations.

Departments within a Faculty (as outlined under regulation 6.8.1 and 6.8.2 above) will be headed by
Chairpersons of the Departments, notwithstanding the delegation of powers provided for under Regulation
6.6 above, Departments will represent only academic units and will not be administrative units.

The University can open other Faculties/Departments/Institutes/Centres by following a procedure to be
framed by the Executive Council.

Each proposal for a new Faculty/ Department/Institute/Centre will be critically examined by the Academic
Council of the University. If the Academic Council endorses the proposal on its merit and relevance for the
Region, it will recommend its creation to the Executive Council, after its financial implications have
been examined and fund availability assured by the Finance Committee.
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6.10.2  The Executive Council will forward the proposal with its recommendations to the Governing Board, whose
decision will be final.

REGULATION 7: Interdisciplinary Research Centres

7.1 The University will have Interdisciplinary Research Centres (IRCs) in which faculty members from
different Facuities will join hands to pursue interdisciplinary research in areas of interest to the whole
Region or a group of countries in the Region. The following procedure(s) will be observed for
creating IRCs in the University. ‘

7.1.1  Faculty members from different Faculties of the University interested in Jointly pursuing a particutar
interdisciplinary research theme would prepare a joint proposal for an IRC containing academic
justification for the IRC and its financial requirements. The proposal for setting up an IRC will be. prepared
by the interested faculty members as pet format provided by the University.

7.1.2  The proposal would: nomirrate a Principal Investigator who would act as the Director of the IRC. i7 the
IRC is approved and funded by the University. Other members of the proposed IRC would be faculiy
members from existing Faculties in the University.

7.1.3  The faculty members who propose the creation of an IRC will essentially use their own rescarch
facitities and infrastructurai support already available to them. If special facilities/equipment are
required, their creation / procurement may be requested for in the IRC proposal,

7.1.4  The proposal for an IRC may include creation of temporary research or faculty positions to fuifill the
specific expertise and/or technical requirements for the IRC that are otherwise not available in the
University. These temporary positions would be created in specified Faculties of the University and may be
filled either by open recruitment or through visiting scientists or faculty on deputation from other
institutions.

7.1.5 Researchers from institutions outside the University may also be inciuded as adjunct faculty
members of the IRC, purely on honorary basis,

1.1.6 Each proposal for an IRC will be critically examined by the Academic Council of the University. If
the Council endorses the proposal on its merit and relevance for the Region, it will recommend its
creation, for a specified time period, to the Executive Council, after its financial implications have been
examined and fund availability assured by the Finance Committee,

7.1.7  The Executive Council will forward the proposal with its recommendations to the Governing Board.
whose decision will be final.

7.2 The IRC Director will be responsible to furnish annual progress reports to the Academic Council,

7.3 The Academic Council will constantly monitor and assess the work progress of the IRC and, at the end of
the approved duration, may recommend to the Executive Council to further extend the IRC, modify it or
terminate it, depending upon the ground realities in each case. The Executive Committee will forward the
matter with its recommendations to the Governing Board, whose decision will be final.

REGULATION 8: iastitute of South Asian Studies

8.1 The Universits wili have an iastitute of South Asian Studies (ISAS) with a Director and core research and
administrar:: = stalf,

8.2 The ISAS will deatify and focus research efforts in areas of shared concerns of the SAARC Member
States.
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3.3

8.3.1

832

8§33

834

8.4

8.5

8.6

8.7

The ISAS will have a Research Board consisting of a chairperson and eleven members that will oversee and

direct its research priorities and shall be responsible for the quality of the research output. The ISAS
Research Board will have the following constitution:

An eminent and widely respected academician or researcher from the SAARC region who would be the
Chairperson of the Research Board, to be nominated by the Governing Board, on the advice of the
Executive Council, for a period of 3 years.

Eight members of the Board, one cach from the eigt SAARC Member States, to be nominated by
the Executive Council for duration of 3 years.

One Vice President of the University and two senior professors of the University to be nominated by the
President as members of the Research Board.

The Director of the ISAS to be the Member Secretary of the Research Board.

The ISAS Research Board wiill make recommendations to the Executive Council about the research
areas to be pursued by the ISAS, requirements of core research and administrative staff, and the Institute’s
annual budget.

The ISAS would also have visiting scholar/visiting faculty positions to be used for inviting
appropriate researchers from universities and research institutions from within or outside the SAARC

region.

The 1SAS will publish its own journal to widely disseminate research findings of relevance to the
South Asian Region.

The ISAS will have the option to register research students for Ph.D. degrees.

REGULATION 9: Regional Campus

8.1

9.2

932

9.4

The University will have Regional Campus in different SAARC Member States by following the
procedures laid down in this Regulation.

The Regional Campus shall have its own faculty and staff but its recruitment policy and service
conditions, including quality control in the teaching or training programmes, will be regulated by the rules,
regulations and byelaws of the University.

The proposals for setting up Regional Campuses may be initiated from the Main Campus of the University
or from the Member States of SAARC.

In case the proposal for establishing a Regional Campus is mooted by a specific SAARC Member State, its
comprehensive proposal should be recommended and forwarded by the Ministry of Foreign
Affairs/External Affairs of that country to the Governing Board through the SAARC Secretariat, who may
seek opinion of the Executive Council on the proposal before taking a final decision.

If the need for a Regional Campus is felt from within the University, the President will forward a
comprehensive proposal including a concept paper for the proposed Regional Campus to the country in
which the campus is proposed, for due consideration. If the country concerned approves the proposal, it
should follow the procedure laid down in Regulation 9.3.1 for further processing of the proposal.

The proposal for a Regionat Campus should include a detailed concept paper which should provide:
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94.1  Aim, rationale and academic justification for the proposal.

9.4.2  Details of the academic activities in the proposed Regional Campus along with all possible details of
the faculty and staff to be hired, students to be admitted and the academic programmes/degrees to be
awarded, and any other relevant information.

943  Governance Structure for the proposed Regional Campus.

944  Proposed delegation of administrative, academic . and financial powers 1o ensure necessary
functional autonomy for the proposed Regional Campus,

9.4.5  Projected budget estimates for the capital and the operational costs for establishing the Regional Campus.

9.5 The Governing Board after approval of the proposal of the Regional Campus along with its concept paper
and other related documents would submit its teport to the SAARC Standing Committee for final
consideration and approvai. '

9.6 Regional Campuses shall be set up following the same practice and principle with regard to the land,
financing, funding mechanism and other facilities as is applicable to the Main Campus as per the
Agreement and Rules of the University. Capital cost of establishing a Regional Campus will be bome by

the host country and operational cost will be shared by the Member States in a manner to be decided by
the Governing Board.

REGULATION 10: University Calendar

10.1  The University will run on a semester system and shall have the following two semesters in an academic
year:-

Monseon Semester 2 26 July to 10 December
Winter Semester . 11 January to 25 May

Summer vacation: 26 May to 25 July
Winter vacation: 11 December to 10 January
(If above dates fall on a weekend or a public holiday, then the next working day will apply).

10.2 The University wili observe a 5-day work week with Saturday and Sunday as holidays. Each working day
will be from 9 AM to 5.30 PM with half an hour lunch time.

10.3 During each semester, the University will declare a maximum of eight holidays to be observed by the
University, to be decided by the Executive Council with due consideration to holidays observed
in the host country as well as across SAARC countries.

0.4 The University will ensure a minimum of 90 teaching days in each semester,

REGULATION 11: Board of Studies of Faculties

11.1 Each Faculty will have a Board of Studies (referred to as Board in this Regulation) constituted according
to rule 14.4. The Dean of the Faculty will chair the Board meetings.

11.2 The Board will be the custodian of the academic activities of the Faculty, and shall have the powers to:-
11.2.1  coordinate the teaching and research work in the Faculty;

11.2.2° recommend to the Academic Council the approval of Courses of Study;
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71

11.2.3

11.24

11.2.5

11.2.6

11.2.7

11.2.8

11.2.9

recommend to the President examiners for evaluating Ph.D. dissertations;

recommend to the Academic Council the creation, abolition and designation of teaching posts in the
Faculty and constitute Departments after considering proposals received from committees constituted by the
Dean for the purpose;

frame general rules for the evaluation of sessional work;

recommend the award of research degrees to candidates, in accordance with the regulations framed in that
behalf;

consider proposals for advancement of the standards of teaching and research, and to submit such proposals
to the Academic Council;

promote research within the faculty and submit reparts on research achievements to the
Academic Council;

frame the general time-table of classes;

11.2.10 consider any proposals regarding the welfare of the students which the Council of Students’ Affairs may

submit;

11.2.11 perform all other functions which may be prescribed by the Rules and the Regulations, and to consider

11.2.12

11.3

1131

11.3.2

11.33

11.3.4

11.4

11.4.1

11.4.2

11.4.3

all such matters as may be referred to it by the Executive Council, the Academic Council or the President;

recommend to the Academic Council the constitution of an Admission Committee for the Faculty for
each academic year.

The Admission Committee will have a Chairperson and upto 10 teachers, largely from within the
Faculty, as its members. The Admission Committee will be responsible for-

fixing minimum qualifications for applicants seeking admission to the academic programmes offered by
the Faculty;

framing question papers for the entrance tests for admission to various academic programmes offered by
the Faculty;

evaluating the answer sheets, preparing a merit list of the candidates, fixing cut-off points and
publishing a merit list of selected candidates; and

evolving procedures for allotting supervisors to Ph.D. students and submitting recommendations on
supervisor allotments to the Board for its approval, and delegate to the Dean or to any other

member of the Board or to a Committee such general or specific powers/mandates as may be decided
upon by the Board from time to time.

Meetings
The Dean will call the Board meetings, and circulate the agenda and minutes of the meetings.

Routine meetings of the Board shall be held in August and November for the Monsoon Semester and in
January and April for the Winter Semester.

Special meetings may be called by the Dean, at his own initiative, or at the suggestion of the President or
on a written request from at least one-fifth of the members of the Board.



2 THE GAZETTE OF INDIA : EXTRAORDINARY [Pawr D1 S 4 e

REGULATION 12: Master’s Programme

12.1 Definitions
12.1.1 “Course” means a course running for a full semester.

12.1.2 “Contact hours” for a given course is the number of hours students spend per week with the teacher tor a
theory course and half the number of hours spent per week with the teacher for a laboratory class. Thus, a
course with two theory classes of one hour each per week for the duration of a semester would
constitute a 2 credit course and alaboratory practical class where students spend 4 hours per week in the
laboratory would also be a 2 credit course,

12.1.3 “Credit” (C) means the weightage assigned to a course in terms of contact hours as explained in 12.1.2

Further, credit weightage for a dissertation or a term paper or seminar given by a student may be
fixed by the Board of Studies of the concerned Faculty.

12.1.4 “Grade™ means a letter grade assigned to a student on the basis of evaluation of a course
on the ten point scale.

12.1.5 “Grade Point” (G) means the numerical equivalent of a letter grade assigned to a student in the ten point
scale.

12.1.6 “Cumulative Grade Point Average” (CGPA) for a semester where a student has taken “N”* number of
courses, and obtained Gi grade point for a course with total weightage of Ci credits, a cumulative index
grade point average of a student can be calculated in the following manner:

CGPA = [BX GixCi]/N

12.1.7 “Final Grade Point Average” (FGPA) is the final index of the performance of a student at the time of award
of a degree and can be calculated by using the formula in 12.1.6 using grade point data of all courses taken
over the entire duration of the course.

12.1.8 “Final Grade™ is the letter equivalent assigned to a student on the basis of his/her final grade point at the
time of the award of the degree.

12.2 Eligibility for Admission.

12.2.1 A candidate shall be eligible for admission if he/she has passed BA/B.Sc. degree under 10+2+3 pattern from

a recognized institution or an examination recognized by the University as its equivalent with 2 minimum of
50% marks or FGPA of at least 5,

1222 No Candidate shall be eligible for admission to a Master's programme unless he/she has attained the age
of 20 years for admission to the 13t semester of the programme as on 1% October of the year in which
admission is sought. Provided that the age limit may be relaxed by the President on the
recommendations of the Admission Committee on the merit of each case,

12.3 Admission Procedure,
Procedure for admission to the programme leading to a Master’s degree shall be laid down from time

to time by the Admission Committee or Committee appointed by the Academic Council under
Regulation 3.8.

124 Faculty Adviser.

] [} P TR At a e o
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12.4.1 The Dean shall appoint a Committee of Advisers for students from amongst the members of the Faculty
concerned. The Committee shabl advise the students about the courses to be taken and record the selected
Credit Courses on the Course Selection Card.

12.42 Registration of courses is the sole responsibility of the student. No student shall be allowed to do
a course without registration and no student shall be entitled to register after the deadline to be
announced every semester by the University.

12.4.3 Late registration will be allowed up to a maximum of two weeks after the beginning of a semester on
payment of late registration fee.

12.4.4 No student shall be allowed to add a course or substitute a course for another course later than three weeks
from the-date of commencement of the semester. A student wishing to drop a course must do soas early
as possible, in no case later than six weeks from the date of commencement of the semester. No student
shall be permitted to drop a course after the six-week period:

Provided that a student may take more optional courses than the number prescribed in the
programme, in which case in the calculation of Final Grade Point Average, only the prescribed number of
optional courses in the descending order of the grades obtained by the student shall be included. For
example, if a programme has 12 compulsory courses and 4 optional courses and a student credits 6
optional courses, his/her Final Grade Point Average shall be calculated on the basis of 12 compulsory
courses and the four optional courses in which he/she has got the highest grades. However, no student shall
be permitted to register in a semester only to take an additional optional course.

12.5 Duration of the Programme.
12.5.1 The curricular work leading to the award of Master’s degree shall be spread over a minimum of 4 semesters
two monsoon and two winter semesters. For MCA program, the duration will be a minimum of six semesters.
12.5.2 The monsoon and the winter semesters shall commence from and end on a date to be fixed by the

Academic Council, as provided in Regulation 10. Provided that each semester will ordinarily have 90
working days excluding the examination days

12.6 Credit Requirements.
12.6.1 There shall be three levels of courses:
12.6.1.1 *C* Level courses which will be given ordinarily in the first two semesters.

126.1.2 *A’and © B’ [.evel courses which will ordinarily be given in the third and fourth Semesters.

1262 Ordinarily, a course shall be given in three/four contact hours a week and the credits for these courses
shall be as foltows:

*C? level courses 2 credits
‘B’ level courses 3 credits
‘A’ level courses 4 credits:

Provided that the Board of Studies of a Faculty may allot less or more number of credits to a particular
course.

[2.6.3 The actual credits requirement shall not be less than 104 credits. Provided further that the total credits earned

shall include a mix of A, B and C level courses and other special courses to be decided by the Board of
Studies. ,

3446 GI/13—10
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12.6.4  Normal load of a student in each of the four semester shall be of 24 to 28 credits. Provided that the Desn fay
allow a student to take additional credits when a student has been permitted to repeat a course.

126.5 The courses on the basis of which the student earns his‘her ‘C’ level credits shall be at least f!'()!i‘, three
disciplines. A 2-credit course on “Introduction to South Asia” will be compulsory and the student wil! hove
to pass this,

12.6.6 A student shall be required to earn at least a minimum of 20 credits from courses in tools, techniques und
practical laboratory work/on-hand training.

12.6.7 A student shall be required to earn a minimum of 4 and a maximum of 6 credits in Facuities other
than where he/she is registered,

12.6.8 A student shall not be permitted to opt for a course if he/she. has not previously cleared a course(s)
prescribed as a pre-requisite for the former.

12.6.9  Students shall also opt for non-credit courses, equivalent to a total of 4 credits, that they s;ha!Er Fave G
pass in order to be declared successful for the award of degree. Provided that the requirement of clearmg

two extra non-credit courses may be relaxed by the Board of Studies in the case of a student or » aroup of
students,

12.7 Evaluation,

12.7.1  For each credit course tasting a full semester, there will be periodic evaluations in the form . s
quizzes, one mid-semester and one end-semester examination. Each quiz may have a weightage o upto
10% and the mid-semester examination may have a weightage of upto 40%.

12.7.2 After compiling the marks for all quizzes, the mid-semester and the end-semester examinations, tie te ! o
in-charge of the course would assign grades by using the following general guidelines;

Aggregate marks above 75% : A+ grade
Aggregate marks up to 70% A grade
Aggregate marks up to 65% A- grade
Aggregate marks up to 60% B+ grade
Aggregate marks up to 55% B grade
Aggregate marks up to 50% - B- grade
Aggregate marks up to 45% - C+ grade
Aggregate marks up to 40% :  C grade
Aggregate marks upto 30% :  C- grade
Aggregate marks < 30% : F(fail) grade

Pravided that this guideline may be modified to some extent by the Course-in-charge keeping in + ow
the over-all level of difficufty of the question papers.

£2.7.3 A Course-in-charge shall show the graded answer sheets to the students and shall keep them intuct for e
year in case there is a request for re-evaluation from any student.

12,74 The pattern and schedule of sessional work for each course of a semester shali be made knowr: & tiw
students by the course-in-charge at the commencement of each semester,

12.7.5 For calculation of CGPA/FGPA, grades in individual courses will have following numerical weightage:
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A+ : 9 points; A : 8 poins; A- 7 points;
B+ : 6 points; B : 5 points; B- - 4 points;
C+ : 3 points; C: 2 points; C-: 1 point; F (Fail).

There shall be no rounding off of SGPA / CGPA / FGPA.

12.7.6 If required for any specific purpose, FGPA obtained by the student shall be equated with the following

12.7.7

12.7.8

12.7.9

12.7.50

12.7.11

I
~d

(o]

division:
FGPA Grade Class / Division
8.5 and above A+ Higher First Class
7.5 and above but less than 8.5 A Middle First Class
6.5 and above but less than 7.5 A- ' Lower First Class
5.5 and above but less than 6.5 B+ Higher Second Class
4.5 and above but less than 5.5 B Middle Second Class
3.5 and ahove but less than 4.5 B- Lower Second Class
3.0 and above but less than 3.3 C+ Pass

A student, who fails in a course, shall be required to repeat that course or to clear another

course in lieu thereof.

A student shall be required to repeat a course or clear another course in lieu thereof irrespective of
his/her past performance in the sessional examinations if he/she has been awarded a final weighted grade
of *F in that course.

A student who secures a grade higher than ‘F’ in a course may be permitted to improve his/her grade
by repeating that course once: Provided further that a student who wants to repeat a coursc to improve
his/her performance shall be allowed to do so only if he/she surrenders his/her earlier grade in the

course by léth August in case of the Monsoon Semester courses and by 1% February in case of the
Winter Semester courses. Having surrendered histher earlier grade by the due date, it will be his/her
repeat performance in the course which will be taken into account to compute the SGPA and the CGPA.
His/her transcript will, however, reflect appropriately both the performances and the fact that he/she had
repeated the course/courses.

All examinations shall be conducted under the direction of the Dean of the Faculty and follow a time-
tabte announced by the Dean’s office.

An application for admission to the end-semester examination shall be made in the prescribed form
and forwarded to the Dean of the Faculty through the Department Chairperson, if applicable, and shall
be accompanied by the following certificates: (a) Clearance in Sessional Evaluation, and (b) Clearance
in his/her dues including the prescribed examination fees, if any.

Results at the end of each semester shall be forwarded by the Dean to the University administration.

Grade Point Requirement/Minimum Standard.

In order to register a semester, a student must have a minimum CGPA of 4.0 in the previous semester and

passed in at least 50% of the course he/she had opted for.

In order to be declared passed in the Master’s program, a student must have passed in all individual courses

and secured a minimum FGPA of 3.0,

The final results of Master’s Degree would be approved by the President before the results are
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announced.

12.9 Courses of Study and Framing of the Syllabi.

129.1  Over-all framing and modification of the course structure will be proposed by a committee of
teachers to be constituted by the Dean, and will be discussed in the Faculty Committee/Departmental
Committee before a consensus document is sent to the Board of Studies for approval,

1292 The course content of individual courses shall be framed by the Course-in-charge and approved by the
Board of Studies after due consideration. The Board of Studies can return the course contents to the
Course-in-charge with specific suggestions for modifications.

1293 Final approval of the course structure along with course contents would require the approval of the
‘Academic Counoil.

12,10 ‘Remeval-of theMameroha Student from.a Programme.

12.10.1 The name of a student may automatically get deleted from the rolls of the University if;
(a) he/she fails to-fubfillthe CGPA requirements.as specified under Regulation 12.8.
{b) he/she has aiready exhawsted the maximum period of six semesters for the Master’s program without

futfilling the minimum essential requirements for the degree.

12.10.2 Notwithstanding what is contained in this Regulation, the Academic Council may, in exceptional
circumstances and on the recommendations of the Board of Studies of a Faculty as well as on the
merits of each individual case, consider relaxation of any of the provisions at its discretion and for
reasons to be recorded.

12.10.3 No candidate shall be eligible to register for the programme/courses if he/she is already
registered for any full-time programme of study in this University or in any other
University/Institution. .

12,104 The provisions made in this Regulation will be further discussed and finalized by the Boards of Studies

and Academic Couneil to suit the needs of individua! Facultjes.

REGULATION 13: Doctor of Philesophy Programme.
13.1 Definitions:
13.1.1 “Course” means a Semester Course.

13.1.2 #Credit” (C) is the weightage assigned to a course in terms of contact hours,

13.1.3 “Grade” means a letter grade assigned to a student on the basis of evaluation of a course on the ten point
scale,

13.1.4 “Grade Point” (G) means the numerical equivalent of a letter grade assigned to a student in the ten point
scale.

13.1.5 “Cumulative Grade Point Average” (CGPA) means a cumulative index grade point
average of a student calculated in the following manner:

C6PA = [BX, GixCi] N
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13.1.6 “Final Grade Point Average” (FGPA) is the final index of a student in the courses and will be calculated

13.2

133

12.4

13.5

13.6

13.7

13.8

13.9

13.10

13.11

as a weighted average of all credit courses taken by the student.

A candidate shall be cligible for admission to a course of research leading to Degree of Doctor of
Philosophy (Ph.D.), if he/she had taken the Master’s degree of the University or a degree recognized by the
University for this purpose as its equivalent.

The procedure for receiving applications for admission to the Ph.D. programme course shall be laid
down from time to time by the Admission Committee of the Faculty concerned.

Candidates will be selected for admission to the Ph.D. programme on the basis of their performance in
an entrance test followed by an interview as per norms taid down by the Admission Committee.

Selected Ph.D. students will be-assigned Ph.D. Supervisors through a procedure to be laid down by the
Admission Committee. Each case of Supervisor assignment will be considered and decided by the Board of
Studies.

No teacher will have more than 6 registered Ph.D. students at any given time.

The assigned Supervisor can recommend up to two co-supervisors for the student whose names will have
to be approved by the Board of Studies.

Ali Ph.D. students will be required to complete 12 credits of pre-Ph.D. course work and one credit each
for a seminar and a term paper, within the first year of their registration.

A course on “Introduction to South Asia”, equivalent to a total of 2 credits, will be compualsory for
all students and-the student will have to pass this.

Students will be confirmed to Ph.D. programme after successfully completing the pre- Ph.D. i4 credits
with a minimum CGPA of 5.0 and passing the compulsory course on “Introduction to South Asia”.

Students who fail in any of the credit courses, or get a CGPA of less than 5, or show lack of interest and
motivation for research after completion of course work, will not be confirmed to the Ph.D. programme and
their name will be struck off from the rolis of the University.

13.12 Courses which are pre-requisites for confirmation to the Ph.D. programme shall be préscribed by the Faculty

13.13

13.14

13.15

and shall carry such credits as may be approved by the Board of Studies. In no case shall a student be
allowed to repeat a course either in the event of failure or for improving the performance, However, after
having registered in a semester, a student may, with the permission of the Dean, be allowed to add, drop or
substitute courses within a period of three weeks from the commencement of the semester.

After confirmation to the Ph.D. programme, the student will be required to submit a topic of his’her Ph.D.
thesis along with a synopsis and bibliography duly approved by his/her Supervisor, within six months of
the date of confirmation. The proposed topic and outline of work will be considered and approved by the
Board of Studies.

If required for the thesis work, a student will be able to visit other Institutions/ Universities for
field work. For visits of duration less than a month, permission of the Supervisor and Dean of the
Faculty would suffice. For visits of longer duration, approval of the Board of Studies will be required.

No candidate shall be permitted to submit his'her thesis for the Ph.D. degree, unless he/she has
pursued a course of research at the University for not less than two years after his/her admission had been
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13.16

13.17

i3.18

13.19

13.20

13.21

13.22

13.23

13.24

confirmed.

The name of the candidate shall be removed from the roils of the University if he/she fails to submit
his/her thesis within six years of the date of his/her initial admission to the Ph.D, programme.

If a Ph.D. student is unable to submit his/her thesis by the end of the 12th semester, the student witl have
to make a special application well before the close of the 12" semester to the Board of Studies, through
the Dean of the Faculty, to seek further extension, as a special case. The Board of Studies will constitute a
four-member subcommittee with the student’s Supervisor as a member and the Dean as its chairperson, to
review the progress of the student. The subcommittee will make specific recommendations to the Board of

Studies about the grant of extension that will be considered by the Board. The Board’s decision about
granting the extension will be final,

A student enrolled in the Ph.D. programme will not be permitted to take up a job except part-time jobs
within the University under the Work-Earn Programme. In exceptional circumstances, permission for a
part-time job outside the University campus may be permitted with due approval of the Ph.D. Supervisor
and the Dean. Additionally, in such exceptional cases, for students from SAARC countries other than india,
a valid work permit will be needed to take up the job. Failure to comply with this rule will invite punitive
action including possible expulsion from the University.

After the completion of research work, the student will prepare his/her Ph.D. thesis in a prescribed format

and submit six hard copies of the thesis along with a soft copy in PDF version of the manuscript, duly
certified by the Supervisor, to the Dean.

The thesis submitted by the candidate for the award of the Ph.D degree shall be examined by two
examiners appointed by the Academic Council on the recommendation of the Board of Studies, from
amorigst those who are not on the staff of the University and/or member of the Board of Studies.

Each examiner, after examining the thesis submitted by the candidate for the award of the Ph.D. degree,
shall submit a report to the Dean of the Faculty concerned containing a clear recommendation whether,
in his/her opinion: (a) the viva-voce examination of the candidate should be held; or (b) the thesis should be
referred back to the candidate for revision; or (c) it should be rejected.

The Board of Studies may, at its discretion, if the recommendation of one examiner is positive and that
of the other negative, recommend to the Academic Council for the appointment of a third examiner, one not

Provided that the recommendation is not to be considered negative if a revision is recommended and
this revised thesis is accepted by the examiner:
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Provided, further, that if the thesis after revision is not accepted by the exarniner, the original and
the revised versions of the thesis shall be sent to the third examiner as per this Regulation and the
version approved by the third examiner shall be considered as final.

13.25 No thesis shall earn a degree unless there are two positive recommendations comprising examiners of the
thesis and the Supervisor(s). In case any of the examiners of the thesis is unable to conduct the viva-voce
examination, another examiner shall be appointed in his/het place.

13.26 If the Supervisor is unable to be present within a reasonable time to participate in the viva-voce
examination, the Dean may recommend another member of the faculty in his/her place.

13.27 In cases where, after having consented to the scheduted date and time on which the viva- voce examination
has to be held, one of the external examiners fails to be present for the viva-voce, the Dean may permit the
viva-voce examination to be conducted with one external examiner being present.

13.28 At the viva-voce examination, the viva-voce Board shall satisfy itself; (i) that the thesis submitted by the
candidates is his/her own work, and (ii) that the grasp of the candidate of the broad field of his/her study
is satisfactory.

13.29 The viva-voce Board may, on the basis of the unanimous opinion of its external members,
recommend either: (i) that the candidate be awarded the Ph.D. degree; or (i) that the thesis be referred back

to the candidate for revision; or (iii} that the thesis be rejected and the candidate not be awarded the Ph.D.
degree.

13.30 The manner in which the viva-voce examinations are to be conducted in a given Faculty shall be prescribed
by the Board of Studies.

1331 If the Board of Studies is satisfied with the viva-voce Board’s recommendation that the candidate be
awarded the Ph.D. degree, it shall recommend to the Academic Council that the Ph.D. degree may be
awarded to the candidate.

13.32 A candidate whose thesis has been referred back for revision shall be permitted to re- submit it for the award
of the degree not later than one year of intimation of the decision of the University to him/her. Provided
that, in exceptional cases, the Academic Council may, on the recommendations of the Committee for
Advanced Studies and Research extend the period for a maximum of one year.

13.33 A thesis which has been re-submitted shall normally be examined by the original examiner (s) unless
any one of them is, or hoth of them are, unable or unwitling to act as such, in which case another
examiner(s) may be appointed.

1334 No candidate shall be permitted to re-submit his/her thesis for the award of the Ph.D. degree more than once.

Notwithstanding what is contained in the Regulation, the Academic Council may, in exceptional
circumstances, and on the recommendations of the concerned Committee for Advanced Studies and
Research, or an appropriate Committee and the Board of Studies of the concerned Faculty, as well as
on the merit of each individual case, consider relaxation of any of the provisions at its discretion and
for reasons to be recorded.

"
L
Lh

‘136 No candidate shall be eligible to register for the Ph.D. programme if he/she is already registered'for any full-
time programme of study of this University or in any other University/Institution.

{337 The provisions made in this Regulation will be further discussed and finalized by the Boards of Studies
and the Academic Council to suit the needs of individual Faculties.
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REGULATION 14; Examinations.

14.1  All assessments and examinations for various academic programmes of the University, except for the
evaluation of Ph.D, theses, will be conducted internally. Provided that Faculties wili be free to have external
evaluation in specific cases upon recommendation of the Board of Studies,

14.2 Ph.D. thesis will be evaluated as per Regulation 13.

14.3  Question papers for mid-semester and end-semester examinations, quizzes and practical examinations for
the evaluation of students enrolled for various credit courses will be framed by thie teacher(s) teaching the
respective courses from within the course contents announced in the beginning of the semesters. Provided
that questions can also be asked from any material taught in the class that may not have been
specifically stated in the course contents.

14.4 Common time tables for mid-semester and end-semester examinations will be announced
by the Dean’s office at the beginning of the semester.

14.5 Teachers who frame the question papers will also evaluate the answers, written or oral, and award grades.
Provided that, in specific cases and if the need so arises, the Dean may also request other teachers with
relevant expertise to evaluate the answer sheets or conduct oral examinations.

146 After the end of the semester, the Dean will have all grades scrutinized by the Faculty committee or a
committee of teachers constituted for this purpose, before the notification of the grades,

14.7  Student’s answer sheets will be preserved by the Facuity for a period of one year, in case there is a request
from the student(s) for re-evaluation of their answer sheets.

REGULATION 15: Admission Procedures,

15.1 The schedule for entrance tests for admission to various academic programmes will be drawn by a
Central Admission Committee (CAC), chaired by a senior Professor of the University, to be nominated by
the President.

152 All Chairpersons of the Admission Committees of various Faculties will be members of the CAC.
15.3 The Director of Admissions and Examinations will be the Member Secretary of the CAC.

154 The CAC will seek information about the academic programmes to be offered from all Faculties and the
minimum qualifications expected of a candidate to take the entrance test. Based on this information, the
CAC will frame a Notification for Entrance Test.

I5.5  The information of Entrance Test will be published in prominent newspapers of ail SAARC countries
and selected intemational media and will also be made available on the University’s website.

156 The entrance tests will be conducted in all SAARC countries, for which the CAC will devise appropriate
arrangements o be executed by the Director of Admissions and Examinations.

15.7  Question papers for the entrance tests will be framed by respective Faculties within the deadlines drawn
by the CAC and submitted under scaled cover to the Director of Admissions and Examinations. The
Faculties will also convey the minimum qualifying marks for a candidate to be declared successful in the
entrance tests they frame,

158  The Director of Admissions and Examinations, with the approval of the President, will have the entrance
test papers printed under strict secrecy/confidentiality.
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159 The CAC wili decide about the modalities and logistics of conducting the entrance test simuitanepusly in’
all SAARC countries. If necessary and feasible, the CAC may decide to conduct on-line entrance tests,
partially or fully.

1530 The answer sheets will be evaluated as per the guidelines issued by the CAC.

15.11 Country-wise merit lists of candidates successful in the entrance tests will be drawn by the Director of
Admissions and Examinations.

15.12 Based upon the merit-lists, the CAC will make all efforts to offer admissions to students as per the
country-wise proportions laid down in rule 26.

15.13 To decide on matters of equivalence of degrees/dipiomas awarded by various universities and
institutions within or outside the SAARC region, the President will constitute a standing “Equivalence
Committee”. The Committee will comprise three teachers and will be headed by a senior professor of the
University. Each member of the Committee will have tenure of three years.

REGULATION 16: Selection Committee Composition and Procedures.
16.1 Composition

16.1.1  Selection Committees will be constituted as per rule 23.5 for the setection of teachers, and relevant
Rules for the selection of Officers of the University such as the Registrar, Director Finance, Director
of Admissions and Examinations, Director of Information and Communication Technology, and the
Librarian.

16.1.2 Every Selection Committee shall consist of the President, who shall be the Chairperson thereof, the Vice
President (senior most, if more than one), and one nominee of the Governing Board of the University, in
addition to the persons/experts mentioned in column 2 of the following table for making
recommendations for appointment to the respective positions mentioned in column 1 of the table.

TABLE
Column 1 Column 2
Professor (i) The Dean of the Faculty in which the appointment is proposed;
Associate Professor (i) The Chairperson of the Department where the appointraent is proposed, or one

Professor to be nominated by the President, if there is no Chairperson;

(iii) Three persons of Professor’s rank or equivalent not connected with the
Assistant Professor University, nominated by the Executive Council, out of a panel of names
recommended by the Academic Council for their special knowledge of, or interest in,
the subject for which the position(s) is/are advertised. At least one of the experts
should be from a SAARC country other than the Host Country or from outside the

SAARC region.

rLibrarian (i) Two Deans of Faculties nominated by the President;

(ii) Three persons not connected with the University, who have special knowledge of
the subject of Library Science, nominated by the Executive Council. At least one of
the experts should be from a SAARC country other than the Host Country or from
outside the SAARC region.

| Registrar i i) Tue Deans of Faculties ncininated by the President.

' Lrirectar Finance l {ii} ‘Three expert members not connected with the L.Iu;versiiy. nominaed by‘
5 ! he Exccutive Council. At least one of the experts shouiit be from a SAARC
% Other Cficers of the . country other than the Host Country of from outside the SAARC region.

i University
2445 G311




THE GAZETTE OF INDIA : EXTRAORDINARY [Part T S 4

16.2 Procedures,

-16.2.1  Meetings of Selection Committees shail be convened by the President, who shall be the Chairperson and
preside over the meetings. The meetings shatl be held at New Delhi or at such other place as the President
may decide

1622 Ordinarily, 8 minimum of one week’s notice of a meeting shall be given,

16.2.3  Four members inclusive of the Chairperson and with at least one member nominated by the Executive
Council shall form a quorum.

1624 The Chairperson of the Selection Committee shall be entitled to vote at the meeting and shall have and
exercise a casting vote in the case of an equality of votes.

1625 The Selection Committee may, if it deems fit, interview applicants through video conferencing or
telephone if the tandidate is unable to attend the interview and requests for the same.

16.2.6  The Seiection Committee will have the power to consider applicants in absentia in case a candidate is
unable to attend the selection interview and has requested for consideration in absentia.

16.2.7  The Selection Committee upon request from the University shall have the power to consider
candidates who may not have applied for the position, provided that a complete bio-data and sufficient
proofs of professional competency of the candidate are available and the candidate has given written
consent for being considered for the position.

16.2.8  The Selection Committee shall consider and submit to the Executive Council
recommendations as to the appointmeni(s) referred to it as well as the basic salary to be offered to the
selected candidates.

1629 If the Executive Council is unable to accept any recommendation made by the Selection Committee, it
may remit the same to the Selection Committee for reconsideration and if the difference is not resolved,
the Executive Council shall record its reasons and submit the case to the Governing Board for orders,

16.2.10 The Chairperson of the Selection Committee shall have the power to lay down the procedure in respect
of any matter not mentioned in these Regulations.

16.2.11  Constitution of selection committees, if needed, for other positions in the University and their procedure
for selection would be as laid down in subsequent Regulations and/or Byelaws.

REGULATION I7: Appointment, Confirmation and Retirement of Teachers.
17.1 Appointment of Teachers

The Executive Council of the University will be the appointing authority for teachers. The President
will recommend to the EC appointment and terms of appointment of teachers selected after dus selection
procedure. The initial appointment of a teacher will be on contract basis, for which purpose an approptiate
contract will be drawn up by the University administration. The period of contract will be at the discretion
of the University and can vary from one to five years. At the end of the contract petiod, the University
may, at its discration, decide: (a) not to extend the contract, (b) to extend the contract for a specified period
of time not to exceed § years, (¢) to confirm the teacher and absorb him/her as a permanent member of the
laculty 1ill he/she retires from service afler reaching the age of retirement, as laid down in Regulation
17.3.8,

7.2 Confirmation,
17.2.1 All teachers will furnish each year a Self Assessment Report in a prescribed format, giving details of
their research, teaching and other academic activities, These reports will be considered by a review

commitiee to be constituted by the President, comprising internal and/or external experts that will assess the
tewcher for confirmation/promotion,

17.2.2 It shall be the duty of the Registrar to place before the Executive Council the case of confirmation of
a teucher on contract, not later than two months before the end of the period of contract,

' | Coomo Eooviw 1 1 om0 -
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1723 The Executive Council may either confirm the teacher or decide not to confirm him/her, or extend the
period of contract. In case the Executive Council decides not to confirm the teacher, he/she shall be
informed in writing to that effect, not later than thirty days before the expiration of the centract.

17.2.4 A teacher appointed by the Executive Council under rule 24 shall be deemed to be a confirmed permanent
faculty member with effect from the date he/she joins the University.

17.3 Retirement of Teachers.

1731 A teacher confirmed under Regulation 17.2 shall retire from service on the afterncon of the last date of
the month in which he/she attains the age of 65 years. Services of a Professor after he/she reaches 65 years
of age may however be extended till 70 years of age. provided it is in the interest of the University’s
academic activities. In such cases, the President will consider the academic accomplishments of the teacher
and submit his/her report and recommendation about the extension of services to the Executive Council.

17.3.2 If the Executive Council is satisfied that such an appointment is in the interest of the University, it may
extend the services of a Professor till he/she reaches 70 years of age.

17.4 Voluntary Retirement.

17.4.1 A teacher may retire from service voluntarily by giving notice of not less than three months in
writing to the appropriate authority. It shall, however, be open to the appropriate authority to withhold
permission to a teacher under suspension who seeks to retire under this Regulation.

1742 A notice of less than three months may be accepted by the appropriate authority in deserving cases.

1743 If a teacher retires under the above Regulation wiile he is on long leave, without returning to
duty, the retirement shall take effect from the date of commencement of the leave and salary paid in respect
of such le:ave shall be recovered.

17.5 Leave Preparatory to Absorption in the University

If a teacher, who is on deputation to the University and is maintaining lien on a permanent
position iin his’her parent body, is offered a confirmed faculty position in the University, he/she can avail of
up to two months leave preparatory to his/her absorption (LPA) in the University. During this leave,
he/she wvill not be considered employees of the South Asian University but wil! be permitted to join the
position offered to him/her in the University at the completion of the period. Teachers may use the LPA
period for rejoining duties in their parent organization, carry out all necessary formalities to resign/retire
from their position in the parent body and/or for final relocation to the University, etc.

17.6 Variations in terms and conditions of service
Every teacher of the University shall be bound by the Rules, Regulations and Byelaws in vogue in the
University. Provided that no change in the terms and conditions of service of a teacher shall be made after
he/she has joined the University in regard to designation, scale of pay, increment, provident fund,
retiremenit benefits, age of retirement, probation, confirmation, leave, leave salary and removal from
service, 0 as to adversely affect him/her.

17.7 Resignation.

A teacher may, at any time, terminate his/her engagement with the University, as provided for in
rulel9, Ly giving the Executive Council three months’ notice in writing, or three months’ salary, as the
case may be, in lieu of the notice. Provided that the Executive Council may, if it so. decides, waive the
requirerrient of the notice period.

REGULATION [;8: Salary and Allowances of Teachers:-

18.1 The salary structure for the newly appointed teachers would be as follows. till it is revised under the
normal pay revision process.
(i) Professors US$ 30,000 to 45,000 per year,
(ii) Associate Professors US$ 20,000 to 35,000 per year,
(iliy  Assistant Professors US$ 15,000 to 25,000 per year.
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8.2 Teachers will be provided with a non-furnished apartment on ihe Campus for which a specified licence
fee wili be deducted from their salaries, Teachers from outside India will receive prefzrence in the

allotment of on-campus accommodation.

183 Teachers who will not avail of the University-provided accommodation, will be naid House Kent

Allowancs @) 25% of their salary.

18.4 Teachers will pay all utility charges for their residence.

18.5 Teachers will be entitled to relocaticn allowance for their travel, along with their family, from their Lome
country to New Delhi. Family covered under this allowance would comprise his/her spouse, sons below tae
age of 21 who are not earning and stay with parents, and unmarried non-earning daughters staying with
parents.  Relocation allowance would also cover the cost of bringing household goods and luggage.
Retocation allowance will be payable at actual with an upper ceiling of one month’s salary.

186 Au annuai salary raise of 3% on the basic salary wili be given. Besides this, the LUiniversity may
announce each year a cost of living increase in salary depending upon the rate of inflation. A decision
about the cost of living increase will be taken by the ecutive Council each year.

18.7 Retirement and heal.h henefits wouid be as per specific Rev:ulations on these subjects.

18.8 All salary and allowances of the teachers will be exempt fi v ‘ncome tax in the host country.

18.9  The Governing Board will have the power to alter the salary, allowances and any of the above menticned

service conditions, from £ime to time.

WIGULATION 19: Recruitment and Service Conditions of Non-teaching Staff,

19

The University will have the following pay structure for tne non-teaching staff

[ - I
Grade Pay structure for new entrants Designation i
_ |
1A ;5% 30,000 to 45,000 Per Year Registrar, Director Finance L ___ﬂ‘
B LSS 27,000 to 40,000 Per Year Girector of Admissions and Examinations, |
Director of information and Communicaticn |
! Technology, Librarian, Chief Engineer .
Vo - . —_ -1
i | LSS 18,000 to 30,000 per Year Deputy Registrar, Deputy Director Finance:, !
Deputy Librarian, Executive Engineer, Senior Technical
Officer, Chief Medical Officer, Deputy [lirectors. Chief]
| Sports Officer
L ;
L © LIS$ 14,000 to 23,000 per Year Assistant  Registrar, Assistant  Director |
‘ ' Finance, ~Assistant- Librarian, Assistant  Engineer.)
i Technical Officer, Medical Officer, Assistant Directors
! i
i !
O S ‘ j
AN LSy (9000 10 20 " per Year I Senior Executive Assistant, Junior
j . i Engineer, Senior Technical Assistant
O — ’T e e v e —— —_—
Y D LSS 90006 0 16.000 per Year Senior Assistant, Technical Assistant
v | i A : : L —
P i USE 0udi o 114000 per Year lunior Assistant, Technician
I Vi | 1'% 006 10 9000 per Year Office Assistant |, Laboratory Assistant
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Vil

US$ 3000 to 6000 per Year Office  Assistant I, Laboratory/Animal
Attendant

19.2

19.4

19.6

i9.7

19.8

19.9

19.10

19.114

19.12

The appointing authority for Grade 1 to Il positions would be the President in consultation with the
Executive Council, and the Selection Committee(s) for the same will be constituted as per Regulation 16.
The appointing authority for Grade I to VIl positions would be the President and the procedure for
selection and constitution of the Selection Commitiees for the same il he decided by the President as
per the relevant. Byelaws. Minimum qualifications for all non-teaching positions will be provided in the

Byelaws.

Except for the Registrar and the Director Finance who will be appointed for a nons renewable tenure of 8
years, appointments to all positions will initiatlly be made for § years out of which the first two years
would be the probation period. Provided that, in some exceptional cases, the Selection Committee may
recommend a permanent appointment for a candidate. In no case will the probation period of two years be
condoned. The selected employee will sign a contract with the University that will notify his/her details
of duties and the service conditions. Tenures of officers in Grade IB will be limited to two consecutive

terms of 5 years each.

At the end of the five years, the contract of the employee may or may not be renewed at the discretion of

the University.

An employee belonging to Grade [ 1o 11l will be entitled to a relocation allowance for his/her travel along
with family from his/her station of home country to New Delhi. Family covered under this allowance would
comprise his/her spouse, sons below the age of 21 who are not earning and stay with parents, unmarried
non-earning daughters staying with parents. The relocation allowance would aiso cover the cost of bringing
household goods and luggage. Further, the relocation allowance wiil be payable at actual with an upper
ceiling of one month’s salary.

Qualifications for each position will be laid down in Byelaws.

An annual salary raise of 3% on basic pay will be given. Besides this, the University may announce each
year a cost of living increase in salary depending upon the rate of inflation. A decision about the
cost of living increase will be taken by the Executive Coungcil each year.

Retirement and health benefits would be as per specific Regulations on these subjects.

If the employee is provided with residential accommodation on the Campus, a licence fee to be determined
by the University will be chargeable to the employee. Utility charges will have to be paid by the
employee as per actual.

If Campus accommodation is not provided, the employee will be paid a House Rent Allowance at the

rate of 25% of the basic salary.

After working in a particular position for 7 years an employes belonging to any Grade 11T to Grade VI
service will be able to apply for promotion. Procedures for promotion will be laid down in the Byelaws. If
the promotion is granted, the employee’s salary will be fixed within the pay structure of the position to
which he/she is promoted. The new salary of the promoted employee will be the old salary with a 5%
increase. or the minimum salary in the pay structure of the new position, whichever is higher.

The Governing Board will have the power to alter from time to time the salary, allowances and
any of the above mentioned service conditions.

REGULATION 20: Retirement Benefits of Faculty and Staff.

20.1

Besides paying salaries described in Regulations 18 and 19, the University will also contribute an
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202

20.3

204

additicnal 10% of the basic salary of all regular employees in a pension fund of the employee’s choic.

Besides the contribution mentioned in Regulation 20.1, the University willi not provide any other post-
vesicement pension or health benefits to faculty and staff who retire from the services of the University.

Accumuiated un-utilized earned leave wili be encashed at the time of retirement subject to a maximum of
200 c-ys. Basic salary at the time of retirement will be used for calcuiating the eamed leave encashment.

Gratuity will be paid subject to a maximum ceiling of 300 days" basic salary last drawn by the employee.
Gratuity will accumulate at the rate of 15 days for each completed year of service in the University.

REGULATION 2i: Health Benefits of Faculty and Staff,

211

21,

(P

All faculty members and staff of the University and their dependent family members will be able to use the
services of the University Health Centre by paying charges fixed by the University/Health Centre.

For the purpose of this Regulation, dependent family will comprise the employee, his/her spouse,
unempioyeu sons up to 21 years of age, unemployed unmarried daughters, and parents with no source of
income i~ ing with the employee in histher normal place of residence.

The University will offer spectfic medical insurance plans to all its regular employees at a subsidized
rate vhizre 50% of the insurance premium will be paid by the employee and the rest by the University.

REGULATION 22: Pay, Allowances and Service Conditions of the President.

221

22.6

a
I~
1

(18]
£
=]

The Governiry, Board may fix the basic salary of the President at US$ 80,000 per annum, with 3% annual
incremenss and cost of living increase as granted annually to ali University teachers and stafY.

The President will be providzd with a fully furnished house on the Campus where he/she would reside
during his/her tenure as the President.

Seventy five percent of the utility charges for the residence of the President will be paid by the
University.

No House Ren: Allowsnce will be admissible to the President.

The President will be entitled to relocation allowance for his/her travel along with his/her family from
his'her Lome country to New Defhi. Family covered under this allowance would comprise his‘her
Spaitse, sons beiow the age of 21 who are not earning and stay with parents, and unmarried non-earning
daughters staying with parents. Relocation allowance would also cover the c¢ost of bringing
household goods and luggepe. Relocation allowance will be payable at actual with an upper ceiling
¢. one month’s calary of the president.

Eighty five percent of the medical expenses of the President and his/her family and charges for
medical treatmeni in hospitals rezognized by the University will be paid by the University. Family for
this purpose will comprise President, his/her spouse, unemployed sons up to 21 years of age, unempioyed
unmarried davghters, and parents with no source of income living with the President in his/her normal
place of residence.

the President will be entitied to travel by air in Business Class for all official works.

The President will be provided with a chauffeur driven car or an equivalent allowance in lieu of this facility,

for i< official use,
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22.9 Governing Board will have the power to alter the salary, allowances and any of the above mentioned service

conditions.

REGULATION 23: Pay, Allowances and Service Conditions of the Vice President.

231

23.2

23.3

234

23.6

23.7

23.8

The Vice President(s) will be appointed from amongst the Professors of the University.

The Vice President will be entitied to honorarium @ 20% of the basic salary, Annual increments (@
3% per year and cost of living increase as granted annually to all University teachers and staff will
be added to the salary.

The Vice President will be offered a fully furnished house on the Campus.

Seventy five percent of the utility charges for the residence of the Vice President will be paid by the
University.

Eighty five percent of the medical expenses of the Vice President and histher family and charges for
medical treatment in hospitals recognized by the University wil! be paid by the University. Family for
this purpose will comprise Vice President, his/her spouse, unemploved sons up to 21 years of age,
unemployed unmarried daughters, and parents with no source of income living with the Vice President in
his/her normal place of residence.

The Vice President will be entitled to travel by air in Business Class for all official works.

The Vice President will be provided with a chauffeur driven car or an equivalent allowance in lieu
of this facility, for his official use.

The Executive Council will have the power to alter the salary, allowances and other above-
mentioned service conditions.

REGULATION 24: Guest Faculty.

24.1

24.2

The President, upon recommendation of the Dean of a Faculty, will have the power to appoint guest
faculty for specified number of lectures, or for a complete course, or up to two semesters on temporary
basis.

The following categories of persons can be invited to be guest faculty for teaching complete
courses:

24.2.1 regular or retired teachers from other univetsities;

2422 regular or retited research scientists or experts from established academic institutions other than

universities;

24.2.3 experts from industry and ptacticing professionals, for defined numbers of lectures.

243

The guest faculty will be entitled to remuneration on the basis of lectures delivered or courses taught.
The scale of remuneration will be fixed by the Executive Council with the approval of the Governing
Board.

The guest faculty as such would have no claim to a regular position in the University.
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REGULATION 25: Honoraria payabte for additional Duties and Responsibilities.

25,1  Teachers who are given additional administrative responsibilities in addition to their basic duties as a
teacher of the University will be paid honorarium at the following rates, in addition to their salary and
ailowances as a tescie-

Yice rresident: - 20% of the salary
Dean of Faculties: - 15% of the salary
Dean of Students: - 15% of the salary
Associate Dean of Students: - 10% of the salary

Chairpersons of Interdisciplinary -
Research Centres 10% of the salary

25.2  Honoraria will not be added to the basic salary for calculation of House Rent Allowances.

25.3  No honorarium will be allowed for administrative/technical staff unless the additional duties formally
given to the staff result in more than 40 hours of work/week, which is the normal duration of work per week
for all categories of stafT.

25.4  No honorarium will be admissible to teachers and officers of the University for working hours longer than
the prescribed.

REGULATION 26: Duties and Powers of the Registrar.
26.1 The Registrar shall-

26.1.1 be the custodian of the records, the common seal and such other properties of the University as the
Executive Council shall commit to his/her charge;

26,1.2 conduct all official correspondence of the Executive Council and the Academic Council;

26.1.3 in an emergency, when the President or any of the Vice Presidents is not abie to act, call a meeting of the
Executive Council forthwith and take its directions for carrying on the work of the University;

26.1.4 represent the University in suits or proceedings by or against the University, sign powers of attorney and
verify pleadings or depute his/her representative for that purpose ;

26,1.5 perform such other duties as may be specified in the Rules or prescribed by the Regutations and Byelaws
or as may be required by the Executive Council or the President; and

26.1.6 monitor and maintain inventories of University properties.

262 The Rcgistrar with approval of the President, shall have the power tc take disciplinary action after
following due process, against members of the administrative staff and to suspend them pending inquiry, to
administer wamings to them or to impose on them the penalty of censure or the withholding of increment.
Provided that no such penalty shali be imposed unless the person concemed has been given a reasonable
opportunity of showing cause against the action proposed to be taken in regard to him/her.

26.2.1 An appeal shall lie with the President against the order of the Register imposing the penalty of censure or
the withholding of increment.

26.2.2 In a case where the inquiry discloses that a punishment beyond the power of the Registrar is called for, the



Lo T8 4] YIRA 1 U9 AR ,

r

Registrar, upon conclusion of the enquiry, shall make a report to the President along with his/her
recommendation, for the President’s decision.

REGULATION 27: Duties and Powers of the Director Finance.

27.1 The Director Finance shall have the power to:-
27.1.1 exercise general supervision over the funds of the University and advise it as regards its financial policy;

27.1.2 perform such other financial functions as may be assigned to him/her by the Executive Council or the
President or prescribed by the Rules or the Regulations.

27.2 Subject to the control of the Executive Council, the Director Finance shall:-

27.2.1 hold and manage the property and investments including trust and endowed property for furthering any of
the objects of the University;

27.2.2 see that the limits fixed by the Finance Committee for recurring and non-recurring expenditure for a year are
not normally exceeded and that all moneys are expended for the purposes for which they are granted or
allotted;

27.2.3 be responsible for the preparation of annual accounts and the budget of the University for the next financial
year and for their presentation to the Executive Council;

27.2.4 monitor the cash and bank balance, all financial transactions and the state of investments;
27.2.5 monitor collection of revenue and render advice on the methods of collection employed;

27.2.6 have the accounts of the University regularly audited, viz. at least once in every year and at intervals of not
‘more than fifteen months, by an auditing firm of regional / global repute authorized by the Executive

Council, as per SAARC norms;

27.2.7 monitor and enquire into unauthorized expenditure and suggest disciplinary action against persons at
fault;

27.2.8 keep updated records of all information that he/she may consider necessary to discharge his/her financial
responsibilities. .

27.3  The Director Finance, with approval of the President, shall have the power in relation to Accounts and
Audit staff, to take disciplinary action after following due process and to suspend them pending inquiry, to
administer warning to them or to impose on them the penalty of censure or withholding of increments.
Provided that no such penalty shall be imposed unless the person concerned has been given a reasonabie
opportunity of showing cause against the action proposed as be taken in regard to him/her.

27.3.1 An appeal shall lie with the President against the order of the Director Finance imposing the penalty of
censure or the withholding of increment.

27.3.2 In a case where the inquiry discloses that a punishment beyond the power of the Director Finance is calied

for, the Director Finance, upon conclusion of the enquiry, shall make a report to the President along with
his’her recommendation, for the President’s decision.

334¢ 441312
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REGULATION 28: Powers and Duties of the Dean of Faculty.

28.1  The Dean of the Faculty will be the custodian of all academic activities in a Faculty and will be the
financial and administrative Head of the Faculty. The Dean will have the following powers and duties in
addition to those described in rule 7:-

28.1.1 ' coordinate and generally supervise the teaching and research work in the Faculty;
28.1.2  maintain discipline in the class rooms and laboratories;

28.1.3  keep record of the evaluation of sessional work and of the attendance of the students at lectures, tutorials,
seminars or practicals, when these are prescribed;

28.1.4  arrange for the examination of students of the Faculty in accordance with such directions as may be given
by the Academic Council; and

28.1.5  perform such other academic duties as may be assigned to him by the Academic Council, the Executive
Council or the President. :

28.2  The Dean wili chair the Faculty Committee meetings. The Faculty Committee will comprise all teachers
in the Faculty. Dean will set the agenda and keep the minutes of the Faculty Committee meetings. The
Faculty Committee may-

28.2.1 discuss all issues involving academic and research work in the Faculty;

28.2.2 discuss issues related to students, training and discipline;

28.2.3 discuss issues related to the infrastructure in the Faculty;

28.2.4  discuss issues that the Dean would like to discuss in the Faculty Meeting;

28.2.5 discuss issues that the faculty member would like to raise for discussion;

28.2.6 constitute on recommendation of the Dean, committees with specific mandates to perform certain
duties within the Faculty,

28.3  The Dean, with the help of Faculty colleagues, will prepare annual progress report of the Faculty and such
other documents as are required by the University or outside agencies with respect to the Faculty.

284 All correspondence between the teachers, staff and students of the Faculty with the
University will be routed through the Dean.

28.5  The Dean will prepare the annual Faculty budget, in consultation with Faculty colleagues and Department
Chairpersons, if any.

28.6 The Dean will be the Chairperson of all selection committees for hiring research/ Technical / project/
temporary staff in the Faculty.

REGULATION 29: Functions of the Dean of Students.

29.1 The Dean of Students in the University shall look after the general welfare of students as also provide
appropriate encouragement for sound and fruitful relationship between the intellectual and social life of the
students and for those aspects of University life outside the classroom, which contribute to their growth and
development as mature and responsible human beings.
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29.2 The Dean of Students shall be the Head of the Department for matters relating to Hostels, Sports, Health
Centre, University Cultural Committee and Day Scholars.

293 The Dean of Students wili arrange, inter-alia, for the guidance of and advice to the students of the
University in matters relating to:-

(i) Counseling and students’ guidance facilities,

(ii) Extra-curricular and sports activities of students,

(iii) Promotion of students’ participation in co-curricular and social activities,
(iv) Students’ financial aid,

(v) Students-Faculty and Students-Administration relationship,

(vi) Career advice setvices,

(vii) Health and Medical Services for the students,

(viii) Residential life of the students,

(ix) Arranging facilities for educational tours and excursion for sjudents,

(x) Securing facilities for students for fufther studies in the country and/or abroad,
(xi) Alumni activities.

79.4 The Dean of Students will exercise such powers and perform such duties in the pursuit of the above
objectives as may be assigned to him by the President from time to time.

REGULATION 30: Powers and Duties of the Associate Dean of Faculty.

30.1 Each Faculty may have one or more Associate Deans appointed by the President upon recommendations
from the Dean. The position of the Associate Dean will be co-terminus with the Dean of the Faculty.

30.2 In Faculties having Departments, an Associate Dean may be the academic head of one of the Departments.
The Dean of the Faculty will remain the over-all administrative head of the Faculty, including its constituent
Departments.

30.3 In Faculties without Departments, an Associate Dean may exercise such powers and carry out such
functions as are delegated by the Dean of the Faculty.

30.4 The Associate Dean would essentially coordinate the academic activities within the purview of the
definition of the Department.

30.5 To carryout assigned academic functions, the Associate Dean may constitute
Departmental Committees with specified duties.

REGULATION 31: Functions of the Librarian.

3 The Librarian of the University will be the administrative head of the University library and will
supervise and coordinate the functioning of the University library. He/she will have the following functions,
duties and responsibilities:

31.1.1 to ensure that the University library system offers a modern state-of-the-art facility that renders all possible
help to students, faculty, reseatchers and visiting scholars of the University with literature search and in
finding books, research articles and journals;

31.1.2 to provide instructions to the students, faculty and researchers of the University in the use of the University
libraty;

31.1.3 to plan and execute acquisition of books, journals and digital databases;

3446 Gl/Ad--13
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A4 o work out inter-fibrary exchange arrangements with universities and institutions in India and abroad:
LS 1o contribute to the improved educational functioning of the University. on a continuing basis;

3116 1w develop programmes for improving library inanagement;

L7 to deat with general correspondence relating to the Library; and

3108 Any other function that is entrusted/assigned/prescribed by the President/Executive Council.

REGULATION 32: Functions of the Director of Admissions and Examinations.

KR The Director of Admissions and Examinations will be responsible for execution and overall
supervision of the process of admission of students to various academic programmes of the University, and
for keeping centralized records of internal assessments and examinations conducted by the University.
He/She will have the following specific functions to perform:-

3L aison widh various Faculties of the University to collect information about the student intake in specifted
academic programmes;

3212 liaisen witl various Faculties of the University to collect, under sealed covers, the question papers to be
used for tniversity admissions and, i need be, to get the papers printed while maintaining strict
confidentiality of the process:

Y2.1.3 overseeing the logistics and the actual process of on-line examinations, as per the directions of the Central
Admission Committee (CAC);

3214 advertisements  for University admissions, processing of the list of candidates, conducting all
entrance examinations as per the guidelines of the Academic Council and the CAC, getting the answer
sheets cvaluated and publishing the list of successfut candjdates;

32.1.5  as Member Secretary of the CAC, to keep all records of the deliberations of that ¢committee and execute the
decisions taken by the CAC;

32.16  publicity of the University’s academic programmes, especially in the South Asian countries, and to
respond to all queries from prospective students, parents and general public; and

Y20 any oitier duties assigned by the President and/or the Executive Coungil.

REGUEA TEON 353: Functions of the Director of Information and Communication Technology,

et

The Diteeros of Information and Communication Technology will be responsible for deploying e-
governance  in all  administrative  operatfons as  well  as inculcating Information and
¢ omraunication Technology in various areas of pedagogy In the University. This effort will include:-

XA v Gse of smart card technology in identity cards for students, teachers and staft:

3317 computerization of all University records including pay-rells, bllting and payments, procurement and
inventory, research project administration, recruitment and retiroment, hesith care and leave, etc.;

] | [ [ L O B B LT (T B Iy ' TR TR AR ] 5 ORR R AR M i s e



[ ST 1—3vE 4 ] Rd T TATA : ITETYET 9

33.1.3 to introduce and popularize the use of e-learning and develop the facilities of webcasting of lectures and
other laboratory exercises;

33.14 to introduce on-line interactions and audio-video-conferencing within different Faculties, different
types of academic units and Regional Campuses of the University as well as with other institutions and
universities:

33.1.5 to plan and maintain secure computer network and internet facilities on campus and to promote their
optimal utilization in an effort to minimize the use of paper;

33.1.6 to provide guidance and support to students, faculty and researchers in the use of Information and
Communication Technology; and

33.1.7 any other function that is assigned by the President/Executive Council, from time to time.

REGULATION 34: Functions of the Chief Sports Officer.

341 The Chief Sports Officer would provide administrative direction and oversee all sports and sport related
activities on the University campus. This will include the foilowing:-

34.1.1 Issuance and maintenance of recreational athletic equipment and facilities;
34.1.2 full responsibility for training, mentoring and evaluating coaches and athletics staff;

34.1.3 to coach at least one sports team and coordinate activities of all other coaches, teams and recreational
athletics groups;

34.1.4 to plan, implement and promote inter-collegiate, intra-mural, and recreational athletic programmes including
scheduling games;

34.1.5 for varsity sports, ensuring a robust intra-mural programme, and developing and overseeing a
range of recreational programmes and activities;

34.1.6 to establish and maintain standards of dress, scholarship and conduct for team travel and training, and
practice rules for all;

34.1.7 to monitor strict observance of equality of opportunity in men's and women's athletics by keeping
himself/herself informed of legal requiréments and to initiate and coordinate the certification of academic
and health eligibility of all varsity athletes;

34.1.8 to develop and manage departmental, team, and special events budgets;
34.1.9 to recruit student athletes in coordination with the Admissions Office and develop athletics events; and

34.1.10 to perform other duties as may be assigned by the President/Executive Council from time to time.

REGULATION 35: Students Fee.-

35.1 This Regulation is in respect of Ph.D. and Master’s degree. Regulations with respect to other degree
programmes will bi: promulgated separately.
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352 The students of Ph.D will pay the following fees, in US Doliars o1 equivalent Indian Rupees:

352.1 One-time fee:
(a) Admission Fee @ US$ 100, payable at the time of entering the University
{b) Refundable Security Deposit @ US$ 100

35.2.2 Fees to be paid per semester:
US$ 500 {for students availing of hostel room)
US$ 440 (for day scholars not requiring hostel room)

353 The University reserves the right to revise various fees chargeable from the students.
Provided that th: revised fee structure will not be applicable to students already on the rolls of the
University, but will be applicable to new entrants only. Fee structure for students from non-SAARC
countries will be notified separately.

35.4  Fees shall be payable in cash, through Money Order, by a Crossed Bank Draft drawn in fuver of the
Registrar of the University, or by credit/debit cards.

35.5 If a student fails to pay fees by the due date, he/she will be given two consecutive monthly
reminders to do so. If the fee remains unpaid by the end of two months from the du- date, late fee to be
decided by the University will be charged. If the fee remains unpaid till the end of the semester, the
University will not release the results of the student an af'er a further notice of four weeks will remove
the name of the student from the University’s rolls. Readri.:ssion of such students wili be considered on a
case to case basis and will entail payment of Admission Fee again.

356 If a student proposes to withdraw from the University, he shall submit an applicatior to the Dean of the
Facuity intimating the date of his withdrawal. If he/she fails to do so, his/her name shall continue to
be kept on the rolls of the University for a maximum period of one month following the month up to
which he has paid fees. He/she shall also be required to pay all fees/charges that may fall due during this
period.

357 Concession in Fee.-

357.1 Students who have secured admission to the University but come frum poor families and are unable to pay
the fees will be considered for partial or full wiition fee waivers, the rules for which will be notified
separately. :

35.7.2 Applicants for concession in fees shall be submitted in the prescribed ‘orm to a designated officer
of the University by the date as may be specified. Applications received after that date shail not
ordinarily be entertained.

35.7.3 Freeships granted during the academic year shall not be renewed automatiically in the following year.
Students in need of such concession shall submit fresh applications every yezar which shall be considered
along with the new applications in that year,

35.74 A student’s financial pesition shall be taken into account while making recommiendations on the applications
of students for grant -+ " eeship.

35.7.5 Freeship granted to a student may be cancelled if his conduct or progress in studies is found to be
unsatisfactory or if his firancial condition improves and he is no longer in nees of fee concession.
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15.7.6 The University will draw plans for award of Scholarship/Fellowships to meritorious students.

35.8 Refund of Fees. Security Deposit efc.-

35.8.1 Security deposits are refundable, on an application from the student on his leaving the University, after
deducting al! dues, fines and other claims against him.

3582 If any student does not claim the refund of any amount lying to his credit within one caiendar year of
his leaving the University, it shall be considered to have been donated by him/het to the Students’ Aid Fund.

35.8.3 If, after having paid fees, a candidate withdraws from the programime, he/she shall be refunded alt fees and
deposits, except tuition fee for one month, admission fee and enrolment fee, provided his/her application
for withdrawal is received within 15 days after the last date of registration.

35.8.4 Applications for withdrawal received bieyond 15 days after the last date of registration would entitle a student
for the refund of security deposit only.

35.8.5 If a student owes any money 1o the University on account of any damage he/she may have caused to the
University property, it shall be, along with outstanding tuition fec and fines, if any, deducted from the
security deposit due to him. '

REGULATEON 36: Fees to be charged far Re-checking Evamination Results, Issuing Marks-sheets and
other Purposes.-

161 A fee of USS 20 per result shall be pavable by a candidate who wants to get his/her results re-checked
in any subject/paper of an examination. Provided that the fee shall be refunded to the candidate if, on re-
checking the result(s), any error or omission is discovered in the results notified by the University.

36.2 buplicate copies of the statement of marks/degree/diplomafcertiﬁcate/any other document shall be
supplied on payment of a fee of USS 10,

REGULATION 37; Fee payab]e'to Examiners and Experts.-

371 The following fees will be payable to the examiners of Ph.[». theses:
i) Reviewinga Ph.D. thesis and sending commerts. 1US$ 200
1) Conducting Ph.D. oral examirations: Uss$ 100

372 An examiner invited to conduct a Ph.D. viva-voce examination will be reimbursed travel cost to the
venue of the examination by taxi, bus or train (executive class or 1 AC class) or air (minimurn econormy
class ticket by shortest route), arrd will be provided appropriate hoarding and lodging by the University for
the duration of the examination.

37.3 Experts invited for Selection Committee meetings or any other meeting of the University will be provided
an honorarium of US $ 200 and travel / boarding / lodging as in Regulation 37.2 above.

37.4University teachers who are detained during the vacation for evaluating entrance test answer sheets will be
paid an honorarium of US$ 1 per answer sheet. In addition, half number of days they are detained for
examination work will be added to their garned leave accouni.
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REGULATION 38: Action agaiest a Teacher for Misconduet -

381 Where thiere is an allegation of misconduct against a teacher, the President may, if he/she thinks fit, by order in
wiiting, place e teacher under saspension and shall forthwith report to the Executive Council the
circumstances in vwhich the order was made. Provided that the Executive Council may, if it is of the

opinion that the circumstances of the case do not amount to misconduct on the part of the teacher, revoke
that order.

382 Notwithstanding anything contained in the terms of histher contract of service or of his/her
appointment, the Executive Council shall be entitled to remove a teacher from service on the ground of

misconduct ur for indulging in activities that are uniawful as per the law of the land or are against the
SAARC Charter.

B2 No teacher shall be removed under Regulation 38.2 until he/she has been givent a reasonable
opportunity f showing cause against the action proposed to be taken in regard to him/her,
384 The removal of a teacher shall require a 2f‘3rd majority of the members of the Executive Council present

and voting.

3as The removal of a teacher shall take effect from the date specified in the order of removal,
Providi.d w.at, wheie & teacher is under suspension at the time of his/her removal, the removal shali
take ef*zct on the date on which he/she was placed under suspension.

B A tea;aer shall be remuved from servics only after giving tliree months' notice in writing or payment of
three morrhs’ salary in lieu of the notice.
REGULATION 39: Actior against an Employee other than a Teacher.-
39.1 Notwithstanding anything contained in the terms of his’her contract of service or of his/her
appeintn ent, an employee of the University, other than a teacher, may be removed from service by -

the authc rity which is competent to appoint the employee,-

39.1.1 if'he/she i found to be medically unfit to effectively discharge the ussigned duties; or

39.1.2 if heishe | as been convicted by a court of law for any offence involving moral turpitude and sentenced in
respect 1hercof tc imprisonment for not less than six months, or has been found guilty of financial
embezzls ment; or

39.1.3 if he/she 1§ otherwis guilty of misconduct or of indulging in :xtivities that are unlawful as per the law of
the tand or are against the SAARC Charter.

39.2 Mo employee shall ‘be removed under Regulation 39.1 umtil he/she has been given a reasonable
opportunity of showing cause against the action proposed to be taken in regard to him/her.

393 Where the removal of such employee is for a reason other than that specified in Regulation 39.1,
he/she shall be given one month’s notice in writing or paid one month’s salary in lieu of the notice.

394 Nowwihstanding anything contained in these Regulations, any employee of the University, not being a
teack r, shall be entitled to resign,-

39.4.1 in the case of a permanent employee, only after giving one month’s notice in wtiting to the appointing
auth. rity or paying to the University one month’s salary in lieu thereof;

3942 in ay other case, only afiar giving one month’s notice in writing to the appointing authority or
pay rg to the University one month’s salary in lieu thereof. Provided that the appointing authority if it so

. [ ! .
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decides, may waive the requirement of the notice period.

REGULATION 40: Donaticns, Endowments, Chairs efc.-

40.1 The University may accept donations in cash or kind, from private individusls, families, corporations and
other agencies for the University's Corpus Fund or for other specified purposes.

402 A committee of Deans, chaired by the President, will consider all proposals for Donations,
Endowments and Chairs and make recommendations to the Executive Council about the
acceptability or otherwise of the offer and the conditions, if any, for acceptance of the same.

40.3 The Dean’s committee or its nominee(s) will be empowered to enter into negotiations, if necessary, with
the donors/donor agency.

404  The Executive Council will be the final authority to approve the acceptance or refusal of Donations,
Endowments and Chairs etc. as per rules approved by the Governing Board.

40.5  In case the Executive Council fails to reach a decision, the matter may be referred to the Governing Board.

406  Donations of less than US$ 2000 will be accepted only for the University's Corpus Fund or for a specified
one-time award.

40.7 All Donations, Endowments and Chairs etc. will be accepted for a specified number of years to be
decided by the Executive Council upon recommendation of the Dean’s committee. Further renewal of the

term will also be decided by the Executive Council,

40.8 At the end of the term, the remaining balance under each donation/endowment/chair residual funds
will be put in the Corpus Fund or returned to the donor after deducting service charges to be decided by
the Dean's committee.

40.9 All donors to the University will have to give an undertaking that tiey, or the organization
they represent, believe in equality of all human beings irrespective of thei religion, national origin, sex or

group.

40.10 No donations will be accepted from sectarian organizations that exclude any class or group of people
from its membership,

Regulation 41; Leave Rules.-

411 Teachers

41.1.1 Al teachers will be entitled to summer and winter vacations as per the University Calendar
(Regulation 10). Provided that, if needed, the University can retain them or duty during the.vacation.
Teachers retained specifically during the vacation will be entitled to get a credit of earned leave aquai to

one~third the number of days they are thus retained.

41.12 Besides summer and winter vacations, teachers will be entitled to 15 days of eamed leave per year. Earned
leave can be availed of or encashed when permitted, in units of full days only.

41.1.3 Teachers will also be entitled to 10 casual ieaves par year. Casual leave can be used in units of half days.

41.1,4 Other types of leave like duty leave efc. will be on the diseretion of the University till the rules are framed
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and approved.,
41.2 Non-teaching staff:

41.2.1 Non-teaching staff will be entitied to 20 days of eamed leave per year. Earned leave can be availed of or
encashed when permitted, in units € a4 days only.

41.2.2 Non-teaching employees will also be entitled to 12 casual leaves per year. Casual leave can be used in
units of half days.

41.2.3 Other types of leave wili be on the discretion of the University till the rules are framed and approved.

REGULATION 42: Tenure of Grade I Officers..

42,1 All Grade I positions will be tenured in nature.

422 Tenure of Grade 1A positions (the Registrar and the Director Finance) will be 8 years without provision
of reappointment for a second term,

423  Tenure of Grade IB positions (Librarian, Director of Admissions and Examinations, Director of
Information and Communication Technology) will be 5 years with provision of reappointment for a
second term.

424 The University will exercise great care in ensuring adequate. representation of the Member State:,
in the Grade I Positions, provided that no one country would generally occupy more than one position at

the same time at Grade 1A and IB levels.

REGULATIONS 43: Financial Contributions by Member States.-

43.] The financial contributions of the SAARC Member States for the University will either be sent
¢lectronically to the Bank Account of the University with intimation to the President, or sent in the form of
a cheque or a bank draft in the name of “South Asian University”, payable in New Delhi, with intimation tc
the President of the University.

432 Contributions from Member States for any calendar year, which shall also be the University’s
financial year, may be sent by March 31™ of each year.

SRIPRIYA RANGANATHAN, Jt. Secy. (SAARC)
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